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IN THE CENTRAL AOMINISTRAT IVE THI3UNAL
PR INC IPAL BENCH 3 NEU DELHI
0A Mo.1188/68 Date of decision; 29.9.1953
shri Sanjay Kumar pal vs. UOI/ESIC
CcORAM s

Hon'ble Shri C.J. Roy, Member (J)

Hoptble Shri B.K. Singh, Member (A)

For the applicant .. Shri Ashok Aggaruwal A

For the respondents .. Shri Yijsy Mehta, proxy counsel for
Shri N.S. Mehta

. \
Judgement (Oral)

(Delivered by Shri C.J.Roy, HOn!b;e Member(d)

The learned counsel for the applicant Shri
Ashok Aggarwal says that the applicant has been
reqularised and therefere he wants to withdrau
the casg, as it has become infructucus. The GA
is, therefore, dismissed as withdrawn. Nec orders

a5 to costs.
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